IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENC 330

AT HYDERABAD

0A331/91 _ date of decision : 23-7-1993
Betueen . \\3

M. Sathaiah . Applicant

and

The Gendral Manager

Qrdnance Factory Project

Min. of Defence, Govt. of India
Yeddumailaram village

Q;ﬂtrart Medak fAP) : : Respord ent
Counsel for the applicant I Suryanafayané
' Advocate

N.V. Ramara, Addl. SC
for Central Government

e

Counsel for the respondent

CORAM =
HON, MR. JUSTICE V. NEELADRI RAO, VYICE CHAIRMAN

HON, MR. P,T. THIRUVENGADAM, MEMBER (ADMN.)
Judgement

(As per Hon. Mr. Justice Y. Neeladri Rao, \Yice-Chairman)

HeaijSri Meherghahd Neri, for Sri Y. Suryanarayana,
learnad counsel for theuapplicant-and Sri Y. Rajesuaré‘Rao,.

learned cgunsel for the respondent

2. The applicant's father is Sri Pentaiah and the appliéantﬂh

paternal grand Fathcr is 8ri K. Ueeraiah The patta land of

+

Sri VYeeraiah in Yeddumallaram (Survey ‘No,80 264) and the

e

patta land of Sri Pentalah (Survey No-219) in Indra Karan ¥

village were acquired for Ordnance Factory at Yeddumallaram

&mhwuhygﬂ

As per the scheme g
R

&iwﬂég

,ane job for one Famlly member DP

s
", each dlSplaCEd family is BYEE, It is not controuersy that




sri Kistaiahiiggégﬁéiznf the applicant herein was provided
jaob under the said scheme,

3. But the learned counsel for the applicént urged as
under -

Sri Kistaiah the brother of the applicant was proﬁiddd
with a jab in regard to the acguisition of land of their
grand father in Yeddumailaram and the applicant is claiming
job an the basis of the acquisition of the land of his
father in Indra Karan Village. Even in the para=5 of the

supplementary counter filed €sr the respondents it—uas

N
ﬁ¥EV¥Eﬁ one Job to one eligible member from each LDP patta"
LDP means land dlsplaced persona.,

4, It had to be noticed that the spirit of the scheme is
to provide job to one of the members of the family, the
land of which is acguired for the factory. 1t may happen
that#ﬁﬁﬁe than one patta land of the same family might have

been acquired For the said purpose and in fact'it is sg

acquiredkfor it is stated that the applicant, his_ sbrother

?ﬁd their father and their paternal grand father are membefs
of a joint Pamily and there is no divigion of praperty
amongst Ehem. Hence the allegat10n51n para 5 of the supple~
mentary counter have to be redd by keeping ih view the
underlihggispirit of the scheme. If it'is so dope, it had
to be stated that‘ﬁfEﬁ@ﬁQﬁiﬂ%ﬁbf number of’pattas belanging
to the family in regard to the land acgquired, only one job.
ﬁas to be provided.. #s Sri Narayan, the brother af the -
applicant was already given the job under the said scheme,
the respondent is justified in refusing ﬁﬁjprauide job to

the applicant under the scheme,



5. But we wWwill make it clear that in case the applicant
is eligible and selected in direct recruit guota, which is
Operiiﬂgp .all, he had to be appointed.

6. ficcordingly, the DA is dismissed. Nocosts.

fJM | ' )ﬁ(/ N
(P.T. THIRUVENGADAM) (V. NEELADRI RAD)
Member (Admn, ) , Vice=Chaicman

Dated : July 23, 83 = ' ’3;
Dictated in the Open Court Deputy Registrar

To

1. The General Minager, Ordnance Factory Project
Ministry of Defence, Govt.of India,
Yeddumailaram village .

Medak Dist.(A.P)

2. One copy to Mr.Y.Suryanarayana, Advocate, CAT ,Hyd .
gll¢ ‘ :
3. One c¢opy to Mr.N.v.Ramana, Addl .CGSC.CAT, Hyd,.

4, One copy to Mr,Library, CAT, Hyd.

5. One spare COpye.
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HYDERABAD BENC, A N

THE HON'DLE MD.JUSTICE V.NBELADKI &aO
VICE CHATRMAN

Al

THE HON'!'BLE ME,A.
' y

AN

THE HOV BLE MR.T.XHANDFASEKHAR REDDY
MEMBER( JUDL)

AND
THE HON'BLE MR,P.T.ETRUVENGADAM:M(A)
=

Dateds 2S- '7 -193
 CRDER/CUDGMENT 2

.GORTHY : MEMBER(A) -

A/h.A/C.A.gQ;
in
0.A.No. . 33\\Q\f//)
T.A.No, (W.P, )

Ad'n:iﬁted and Interim directions
isswed.

Allowved

Disp sed ~f with c‘urectlons
D:Lsnlssed /

Dismfssed as withdrawn
issed for default,
t&d/Ordered

Dis
:%j“

No crder as to costs..
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